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o4+ 7 A Ld. Addl. CGSC Mr G.Sarma for the respondents.

; 19.3.96 ' Learned counsel Mr D.K. Biswas

E moves this application on behalf of 103

P applicants seeking for granting relief i

. ihe form of Special Compen_satbry (Remote

Locality) Allowance to _thém..v_Tliey have

S also prayed to be allowed to* 'j'oin together

’ in one- application undér Rule  4(5)(a) of \
the Central Administrative Tribunal (Procedure)
Rul'e‘s" 1987., Prayer. allowed. .

Perused the grievances and the

rellefs sought by the applicants. The applica-

‘tlon‘.ié admitted subject to verification
. - by’ the responderits as indicated below. Issue -

..;‘notice on the respondents by registered

post. Written statement within 8 weeks.

-List on 20.5.96 for written statement

" and further orders.

The respondents are directed to

verify whether the applicants are in. their
establishmeﬁt and thé genuineness of the
signatures of  the applicants. This report
should be intimated to this Tribunal.

Copy to be.furnished to the counsyel Steps within two .days.

- for the-parties. o Send photocopy- of verifications tc
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TRANSFER APPLN.NO, | OF 1995 ,
CONTEMPT APPLN.NO. ° ' OF 1995 (IN M NO. Ty

REVIEW APPLN, NO. OF 1995 (IN OA NO,
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2D .
oa[—&-ﬁ-@a Mr.G,"arma for the respondents,
written statement has not been submitted.
' Mr.Sarma request for another six weeks
| for counter. '

» List on 8-7-96 for counter and
further order. |

/\év@'c/n 92/13/94. Im - Menber

4 /Zw/p /"qu, 2.

v 8.7.96 Mr S. Ali, learned Sr. C.G.S.C., is

oreent. Written statement has not been filed.

List for written statement and]fgnr_g@r
orders on 1.8.96.
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QL@J// 1=8~06 Leazhcd A38)4CeGeSeCe Mr.G.Sarma

for tho rcspondents. Nane for the applica
Written statement has not beun submitted.
Y6 reyuested by AGAL.CeT.dete list for
writern statancnt and further order on
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) - - 0.A. 43 of 1996 K -‘“Tib
30.8.96 Mr. G.Sarma, Addl. C.G.S.C. for the
A respondents.
4 o L Al Written statement has not been submitted.

Mr. Sarma, Addl. C.G.S.C. seeks one month .

: - time to file written statement. Allowed.

' 0\37 W /L\ M/@'( W List for written statement and further
J;Au£&~ﬂ~\—tzz;zs order on 27.9.96. |

‘D@y\ 4

E Member
trd
| 27=9=96 HNone for the applicants Leave
gﬁvéaat y Mo ash i &\5 ~ note of Mr.O0.Sarma AAAl.CeGsSeCo
, List for order on 9«10«96,
”‘é)\s A | é:l/
im - . . Hember
AT |
! Jul0=96 | Written statement has not been sub:
k%/5¥n{ Lﬁ ,ﬂva WuJ o - nirted, Nonc {s present. |
List for written statenant and

‘-,,@\\u; .

)

furthor order on 19«11-906.

;&
al®
19.11.96 | None for the = applicant. Learned
‘ : ‘ ‘ Addl. C.G.S.C. ‘Mr G. Sarma for the respondents
: | | N seeks time to file written statement
’W h ~/I/> W ka * :
fre ! List for written statement and further

orders on 10.12.96.
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Place the case in the
Administrative office.

| Mr. G.Sarma, Addl. C.G.8.C. for the
réspondents.

None for the applicant.
Written statement has not been submitted

| List for WRXKKER hearlng on 2. l 1997. 1In

the meantime the respondents may submlt written

statement with copy to the counsel of the

épplicant.

Member

None for the applicant. Learned Sr.
C G.S.C.. Mr S. Ali and Learned Addl. C G.S.C. Mr
G. Sarma for the respondents. Written  statement

has not been submitted.

. List for hearing on 30.1.97. In the
meantime the respondents may submit written

statement.

“ " Inform Mr D.K. Biswas,?Advocate for the

73
Learned counsel Mr. D.K.Biswas appearing

applicant regarding the date of hearing.

on behalf of the applicant is present. _

Learned Addl. C.G.S.C. Mr. G. Sarma
appearing on behalf of the respondents is
present.

Mr. Sarma prays that only yesferday he
has recelved information = for which he is
eompelled to pray for adjournment. - Leerhed
' counsel appearing on behalf of'the applicant has
| vehemently opposed becauseA as @bﬁeady come

from Agartala. Considering the entire facts we
adjourn it. Date and place forlhearing of the
~ case will be decided ‘later on. Mr. Sarma also
| said that the written statement could not be
- filed due to lack of instruction. Costs Ré.
500.00. chaxge—%o be pald on the next date of

hearing. 137 #e /QMf
b

Member o Vice-Chairman

By o | .
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. .‘ - N . O.A. 43 of 199
'2(4"52”'3}' - 4.6.97 Heard M i
< , r. D.K.Biswas, learned counsel
7 ?J . P/ & appearing on behalf of the applicant at
(&5’77 Jf /-”7’*’7 A o 9/‘ some length. Let thisg ,case be listed on
7 B 6.6.97 case-remaing part heard.
- AT oo e L '
/ﬁp,,\/v( é /a, .. | ist ;t on top of the 1list for
. /M§ | _ | hearing on . 6.6.97. , )
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Vice-Chairman

4 M. & - Seqovmec addf. _
CGGS e ' ’ beb
A of 7.97.
e
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am
6;6.97 ' Heard Mr D.K.éiswas.learned counsel

| , appearing on behalf of the applicant at
" , some length. There are certain technical
defects. Mr Biswas prays for 3 weeks time

V> . . to rectify the defects. Prayer allowed.
‘ List on 3.7.1997 for further ordexr

?K"' 7*
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'fJ, 4~ _
p \ i . v j
’ - Member vice=Chairma
Pg
%\p
?; ' 3.7.97 There ,is no representation on behalf
’_—_———‘"_-_/- .
Q,ae,w '\i‘—Pt‘—Q ,Zz/§/.— < ;/aje; of the applicant. Let this case be listed on 11.7.97.
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The applicant is not’ psesenﬁ tod;y. !

He was to furnish the . legible typsd- copy.\

He has not done it, For ths?ands of
justice the case is adjournad td 28.7.97.

. Member | g CE;gifg}////’

Vice=Chai rman

The case is ready forp hearihg. N
Nr G. Sarma, learned Addl. CeG.S.C., submits
that the matter relates to Tripura,

Acccrdxngly the case will be taken up for

hearing at Agartala. The date will be .
'notlfled later,

~

| The applicant has ngt filed the

correctad typed copy. The applicant shall
Flle the corrected typed copy,

f_
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i © OFffice to intimate this order'to
tbe Counsel for the applicant,
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%\;{ ) 21.5.98

. All the applicants have joined in this
single application and a prayer has been made
by them to allow them to proceed with the
case by a single application as per the
provisions of Rule 4(5)(a) of the Central

Administrative Tribunal (Procedure) Rules,
1987.

 Heard Mr D.K. Biswas, learned counsel
for 'the applicants and Mr G. Sarma, learned
Add1u C.G:S.C. On hearing the learned counsel
for 'the partles we allow all the applicants
to iproceed with the case by a single
application. ’

:Heard the learned counsel for the
parties. Hearing concluded. Judgment
delivered in open court, kept in separate

sheets. The application is disposed of. No
order as to costs. :

Member - Vice-Chairman




. CENTRAL ADMINISTRATIVE TRIBUWAL

A © GUWAHATI BENCH 2:: GUUAHATI.S.
W3 0.A. NO. 43 of 1996 and O.A.No.44 of 1996
TVRUWD. : - .
DATE OF DECISION 21.5.1998
Shri S. Mangi Singh and -
102 others L - (PETITIONER(S)
Mr D.K. Biswas ) . ADVOCATE FOR THE
-~ - PETITIONER (S)
 YERSUS
Union of India and others RESPONDENT (9)'
€« .
Mr G. Sarma Addl; C.G. : ‘ . ~ RDVBCATE FOR THE
. c.3.C. : RESPONDENT  (S)
THE HON'BLE MR JUSTICE D.N. BARUAH, VICE-CHAIRMAN o

‘THE HON'BLE MR G.L. SANGLYINE, ADMINISTRATIVE MEMBER

1. Whether Reporters of locel papers may be allowed to
sce the Judgment ?
2. To be referred to the Reporter or not ?

3. Whether their Lordships wish to see the fair copy of
the judgment ?

4, Whether the Judgment is to be 31rculated to the other
Benches ? :

~

v . . [ ] '
Judgment delivered by Hon'ble Vice-Chairman



IN\THE CENTRAL ADMINISTRATIVE TRiBUNAL
GUWAHATI BENCH

Original Application No.43 of 1996
And
Original Application No.44 of 1996

Date of decision: This the 21st day of May 1998

‘t

The Hon'ble Mr Justice D.N. Baruah, Vice-Chairmén

The Hon'ble Mr G.L. Sanglyine, Administrative Member

Shri S. Mangi Singh and _
102 others..  eedeeen Applicants

By Advocate Mr D.K.. Biswas.
-versus-

1. The Union of India, represented by the
Secretary to the Government of India,
Ministry of Defence,

New Delhi.
2. The Garrison Engineer,
869 EWS, 57 - MTN DiV.,
Laimekhong (Manipur), o
99 - A.P.O. ' : "......Respondents

By Advocte Mr G. Sarma, Addl. C.G.S.C.

BARUAH.J. (V.C.)

By this common order we pfopose to dispose of the
above two applications as both the applications involve

common questions of law and similar facts.

2. All the appliCants are Civilian Defence employees
in the establishment of Assistant Garrison Engineer, 57

Mountain Division, C/o 99 A.P.O., Leimakhong in the
State of Manipﬁr. In these applicants they_claim Special
Compensatory (Remote Locality) Allowance (SCAkRL) for
short) and Speéial (Duty) Allowanée (SDA for short). The
'said two allowances were denied to them 'by thé

respondents. Hence the present applications.

9,



3, We have heard Mr D.K. Biswas, learned counsel for
the applicants and Mr G. Sarma, learned Addl. C.G.S.C.,
appearing on behalf of the respondents. Mr Biswas
submits that similar applications, namely;, ‘original
applications No.120/96 and 121/96 have already been
disposed of by this Tribunal on 20.5.1998. Facts of the
present cases are squarely covered by the judgmeht and
order dated 20.5.1998 passed by this Tribunal in the
aforesaid two original applications. Mr Sarma also

confirms the same and submits that similar order may be

passed in these two cases also. In the aforesaid two

cases, namely, O.A.Nos. 120/96 and 121/96 this Tribunal
held as follows:

"5. As per directions given by the Apex
Court the respondents were to modify the
wording by issuing a corrigendum. Mr G.
Sarma submits that he has no information
whether the corrigendum had been issued in
pursuance of the direction of the Apex
Court. From reading of the written
statement it appears that steps have
already been taken by the respondents for
payment of the money. In all probability
the corrigendum has Dbeen issued in
pursuance of the direction of the Apex
Court. In case the corrigendum has beéen
issued they payment of SDA and SCA(RL)
shall be made within one month from the
date of receipt of this order. If no
_corrigendum has been issued in terms of
the direction issued by the Apex Court
this must be done within fifteen days from
today and thereafter take consequential
steps within one month from that day."

4. As the facts are similar and also points involved

‘are common”we dispose of both the applications in the

same manner as was decided in the aforesaid two original
applications giving direction to the respondents to make
payment of SCA(RL) and SDA to the applicants within one

month from the date of receipt of this order in case

‘corrigendum has been issued as per direction of the Apex

Court given in Civil Appeal No.1572 of 1997 and others

/QV



nkm

on 17.2.1997. If no corrigendum has been issued in terms
of the direction issued by the Apex Court this must be
done within fifteen days from today and thereafter take

consequential steps within one month from that day.

5. With the above direction the applications are
accordingly disposed of. However, in the facts and

circumstances of the cases we make no order as to costs.

— o

NE ) ( D. N. BARUAH )
' VICE-CHAIRMAN

4 "

( G. L. SANGL
MEMBER (A
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GUWAHATI BENCH

CASE NO : 0.A. 43—0? 1996

1. Shri S.Mangi Singh, Elctl.SK MES N0,243681

2,
3.
4,
S,
6.

-

8.

9,

10,

M.
12,
13,
14,
15,
16,
17.
18,
19,
20,

21,
22,
23,
24,
25,
26,

27,

1t

"

4}

"

LU

"

"

w.i'legha Singh » Electo

K .Kr ishnamoni Sharma,[léct.

Adhar Chandra Roy , "

K. Sen Gupta , Spdt.B/R=1
AKoPanja , Spdt.E /-1
P.K.Dutta , » -1
AK.D88 |, S.A.=I1
K.joadurai, Spdt .B/R-11
R.Hazarika, S.K.-I1
B.baul, cee M "
R .C .Gops, nooom
P.T.Ao ' Mt.Ovr,.Gr=I]
L.Marak, Rninxﬁnnn Peon
R.S.Marcony, Peon

Amar Singh , Chouwk,
Padam Bahadur , Kh/Chowk
Jogi Pradhan , Chowk,
Samar Sarkar , "
Ramadhar , "
Jog Bahadur Thapa, Cﬁouk.
Jagadish Uas , "
Rama,. Chowk,
Khuplam,.Chowk.
Arjun Ram "

Sankar Das,S/Walla

Huring Zeeling , S/Walla

" 243801
" 243671
" 243710

" 265107

" 212037

" 204988

1264665

" 289212

" 238098
" 242246
" 242428
" 243553
" 248556
" 243555
" 225161
243686

" 229149
n 243656
" 202110
" 220162
" 238284

" 220145

" 243601

" 243602

" 243650

" 242926

r..?ﬁer%ﬁrk'ws%) tR\a %;( »)
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28, Shri Oulsl Shome , Chowk, No, 243923

29,
30,
3.
32,
33
34,
35,
36,
37
38,
39,
40,
41,
42,
4?.

4%

45, v
46, "

47 "

"  Shatrughns Thekur, Chok " 243924

"  PM.Samual,B/Se S " 220254

" Lal Mohan Dgs , Carpt. " 243588

" Srirem Sharms, " » 220270

"  Keailash Patra Mez, " 243548

X Rem Newa2l Das " " 243775

"  VWilson Momin " " 242527

*  Remprit, Meson " 220227

" vidhenan Thakur, Mesun % 220226

® Llenpou Vaiphai, Meson, "™ 243644

* Shyem Behari , Ftr./pipe™ 238378

" Shivnath Prassd, B/Suith" 255814

" Manijan Maheto , Painter 237281

% Rebidhar Das, Carp, ® 230591 ¢

" p.C.Pradhan, ,qu._h " 220344

237716
243604
238104
238291
238326
238335
220353
238128
220336
238011

243922

"

"

No. 2370080 Shri KM .Chakrebarty, SERS-1

P«KHolm Roy, sp, ﬁluct;
RuK.Paul , HS= II(Elect)
CMMallik H.S,TI(EJapt)
N.Sridharen s PuHLO,
Vishnu Prabhat,
Milyanus Ekka, "

Iswar Bhagat , n

Tulsi Munia, OMP

. BB.Thatui , Fitter

Sirajul Hequo *

KoK .Dutta, 8/R-1,

8

dp
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AT No. 238497
$€ = 220338
§9. » 228252
€0. » 238437
61 n 220251
672 » 220244
63, » 220044
€4 n 243889

S, 243679
66. " 238358
67 . 220211
62. .n ‘243846
67 . 238042
70. . 238026
¥l 243434
FL. 0 243641
3. . 243603
T4 o 243643
FSn 243617

76, n 243683

F7 o 243622
FE. M 243693
F7 v 243682

h-g-3

Q:%)

IN THE CENTRAL ADMINSTRATIVE TRIBUNAL

GUWAHATI BENCH

No. 243672 She, KH,Sunil Singh, DES

N.Ramchandran ,V/Man

He HQ“‘?. hod

Shiv Singh .

K .P Lhandrsekhar
N.u 'X) "

Uchit Hahato,nate
Bhubaneswar Ram, Mal
Singh tehasdur, Mate
M.l Kaipibouy ¥

C.Lotha "

Ram prasad Harijan

- Sunil Oeb "

A .S Jungnaoyo, Maz,

AP Kumar , Mate
Motilel , Mez.
Govind Singh, Maz
GMunnuswemi,
Oodiram Dayal "
Tl Bahadur, "
Bhakta Bahadur "
Adhik Lsl Mandal "
Shiv Kumar Rana "
3.5 Winnor, "

K.K.Das, "

4

go
81

8%
&3
8y
8s

a6

87
48
89
o
T
99
<i§ )
Yy
VAR

96 .

98
99 ,
1060
to |,
0%
./0:3‘.

No. 243921 Sh.Mayangnsken, Maz,

"

243433 "

243680 "

243922 " H.XKen Singh *
243545 " Lakhinder Doley,PHO,
243522 " Rangina, Carp.
-3?%.Md.RMQWL
25%@35— SonbeheduryMez

.

238033 " Sonbahadur, Mate.

220253 " K.Porniya, "

220229" Chandra Gaud, H/Men
243611 " Prem Lal, Mate
243821 " Manglom jac Singh,Mste
237840 " Surulara Neog, "
220311 MD, Resul - "
238728 Sh, Bhoj Bahadur, "
243436 " Thoiba Singh, Maz,
Somingtheng, "
243435 " Thankheow "
243599 " Sabbir Huseain "
243673 " l.KulamaniSingh"
243824 " Anna Vaiphed "
243623 " Hechon Chonglai "
243842 " Labhoum, "
Heri Rem Chouhan™
243798 " Atovi Soﬁa R Maéon

" Tﬁanggon Vaiphei



1.

2,

A11 ( 103) posted in
Garrison Engincer , 869 , Leimakhong
§7 = Mountain Div.

c/0, 99 = AP0, veeee APPLICANTS

= VERSUS ==

Union of India, .

represented by the Socrdtary wo the Govt, or india

Ministry of Defonde , New Dolhi

Garrison Engincer, 869 EWS
57 - MIN DIV,
Loimakhong (Manipur )

99-A0p000 (XXX X RESPONDENTS

PART ICULARS . OF RESPONDENTS

1.

2.

Secretary to the Government of Indias
Ministry of Dofence

Central Secretariat , New Delhi

Garrison Engineer
In Cherge 67 MTN. DIV ., Leimakhong

fanipur , 99 = AP0,

4
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PARTICULARS OF OKDERS AGAINST WHICH THE
s - . APPLICATION IS MADE.

o

 The applicagion is directed agalnst the non-

implementation of the Government of Indda, Ministry of

Finance(Department of expenditure) O.M., No.20014/10/86«

allowance by the Respondents even after the Judgement
and Oorder of this Hon'ble Tribunal in O.Ae......./89
passed on. 29-03-1994 and implemented by the Respondent
Nasl in respect of 149 Applicants similarly sftuated
as the applicants here,

JURISDICTION OF THE TRIBUNAL

all 39§licah§s are civilizn Defence employees
posted in same " newly defined field erea " from ﬁ
various dates between 1984-1994, The Applicant declare
that the subjeét matter of the application and the
redressal prayed for are within the jurisdiction of
thie Hon' ble Tribunal. The applicants declare that the
application is within the prescribed limitation.

]

PACTS OF THE CASE

1, All these applicants joined Shri Gadadhar ¢
Bania in a joint application before this Hon'ble =
Tribunal which was registered as O.Auuéguof 1989 and
was finally disposed of by Order dated, 11-01-1996,

As the joint Petition suffered from procedural infirmity
and irregularity this application in proper form is

being filed under the leave of this Hon'ble Tribunal.

L]

2o 311 the Applicants here are civilian defence

2mployees working in various posts described in deta}is

in the list of names annexed. They are all posted jin

., ContAeeees .P/4,

'E-IV dated,23-09-1986 and denial of 32k (bwn: Hiom ey (01

e
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the establishment of Respondent No.Z with effect
from dlfferent dates after 1984,

3. That the allowance namely§?4 G@%P..@A’Q.....”'

1ls admissable to all Central Governmént employees
similarly situaged by virtue of Ministry of Defence

0ffize Memo No. 4(19)8%5/D(Civ-1) dated, 11-01-1984.

© .
bdo . . Consequent on the recommendation of the

4th Commission the Government of India decided and

~the President of India accorded appro®al to pay the

allowance in the permissable rate to all employees
posted in the North Egstern States.,

o

Se The Applicants are all entitled to the

allowance from such dates on which Applicants wdre
individually posted to the establishment of Respondent
Nc.%, The Applicents thus challenge the non-implemen=
tation of the€ allowance to whicy they are lawfully
entitled, |
6o As many 554149 Applicant§ posted in the -~
establishment.. of G.E.(P)872EdS, at Agartala(Tripura)
filed'application vefore this Hon'ble Tribunal
challenging the denial/non-implimentation of the
Qﬁ{:.....@%Q%{g:...allowance. This _Hog‘ble

Tribunal after 'hdaring all the parties passed its
£inal verdict on 29-03-1994 in 0.a..#8../89 directipg
the Respondents to pay all arrears accrued to each
individual Applicant with reference to the date of
posting and the rate admissible. The said dfder of
this Hon'ble Tribunal was confirmed in review

‘ application.;%,ﬁg‘...1995 and as such the Order

-

-0f this Tribunal has already been implemented

in raspect of all those 149 Applicants who are
similacly sitcuated as the presenc Applicants are.

-
¥

CONt8eseses /5,

| e
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. Notice demanding Justice through their Counsel ang
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-3 Page-5 L

7. The Applicant g expected that -the allowance
would be uhiﬁormly applied in the Case of a3l1 similarly
situated employees "on Lhe decig%bn of this Hon'sle
Tribunal, Bt the Order of.this Hon'ple Tribunal not

having been<implemanted beyond the 149 employees,
t

7
despatched registereq POst on 10~O4-199S. No responsge g !
having been received the Applicants filed the joint

) application'with Shri Gadadhar Bania (0.A..5§9/1;1995)

and that joined the Petition being procedurally defec-
tive the DPresent applicacion is filed in'proper foﬁ%.
8. That the decision and the Verdict passed by
this Hon'ble rrituray op 11-01-1996 i, 0.4.{81/ . 1996

vould pe applicainle ip the case of the present

Applicantg, all being similarly situated ang having

Common Cause.of action and identica] relleg sought for,
ji:E.’LIE‘E‘ . 2CUGHTD

(1) The Judgenment ang Order ¢f thig Hon'ble

Tribusal in 0.4..88 [ 1050 in 0.4, 18/ 100s passed

on é9a03m1994 and 11-01- 1994 respactively to be made

Spplicabl e in tne CABEe  Oof tne Present Apglicants, o

(id) This Hon'ple Tribunal wouley also kinaly
Pass Orders ag to cost of this Proceeding ang such
Compensation for deaying ang delaying the Payment of
the'alloqucevto which the Abplicants are lawfully
entitled, '

THE  DOCUM2nTS ANNEXED

'[
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WE thae Undersigned posted in the establishment of Respondent-S
at Lemmakhong,l’lanipur, do hereby verify the contents of the appli-

cation above swhich are true.to our knowlodge, and we have nat

VERIF ICAT ION

suppressed any mattrial facts,
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JVERIFICATION

WE  the Undersigned pncth in the establishment of Respondent-3

at Laimaknonq JManipur, du hereby verify the contents of the applie
cation above uhich sr'e true to our knowlodge, end we have not
suppressed any materiasl facts,
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VERIFICATION

Wt the Undersigned posted in the astablishment of RGSDOHdGﬂt"J
‘at Ledmekheng,Manipur, do hereby verify the contents of the appli-
cetion above ,which are true to our knowledge, and we Have not

suppressed any material facts,

S
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CASE NO : 0.A.
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IN THE CENTRAL ADMINISTRATIVE TR IBUNAL
GUWAHATI BENCH

of 1996

1. Shri S.Mangi Singh, E1ot.5K MES NO.243681
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W.Moghe Sidébj}lgiégt.

" 243801

K Kz ishnemon{ ‘Sharma,Elect. " 243671

Adner Chandra Roy , "
K. Sen Gupta , spdg;a/R-1
AK.Panja , Spdt.E /et
Pk.Dutta , " oy
AK.Dee , S.A.-Ii

K.Rajadurai, Spdt.B/R-11

~ R.Hazarika, S.K.-II

B.Paul, ... " "
R«C .Gope, " "
PeTeho , Mt.Ovr Gr=11
L .Mardk, ‘fxanxfeao Poon
A S .Marcony, Peon

Amar Singh , Chowk,
Padem Behadur , Kh/Chowk

Jogi Predhan , Chowk.

Semar Sarkar ,/ " een
Ramadhor , "

Jog Behadur Thapa,-Chosk.

Jegadish ugs , E "
Rane, Chowk,
Khuplam, Chouwk,

Ar jun Ram n

Sankar Das,S/Walla

Huring Zeeling , S/Walle

% 243710

" 265107

" 212037
" 204988
"264665

" 289212
" 238098
" 242246
" 242428
" 243553
" 248556
" 243555
" 225161
243636

" 229149
n 243656
" 202110
" 220162
" 238284
" 220145
" 243601

" 243602

" 243650

" 242926
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29,
30,
31,
32,
33,
34,

35,
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28, Shri Dulel Shome , Chowk, No,
Shatrughns Thekur, Chok "

- PJM.Semual,B/Sm "

Lal Mohen Das , Carpt, .

Srirem Sharea, . -

Kailash Patrs Mez, "

Ram Newal Oas " "

Wilson Momin " "

Remprit, Mason "

36, -
37,

?
38.
39,
40,
41,
42,

43,

Vidhanan Thikur,,nnnon ]
Lanpou Vaiphai, Mason,. "
Shyam Behsarf , Ftt./plp‘%
Shivnath Prasad, B/Suith"

- Manijan Meheto , Painter

Rabidhar Das, Carp, f

_P.C.Predhan, Cerp,

44, No., 237080 Shri K.n.ChARreuarty;

45, "
46, "

47, "

237716

243923
243924
220254
243588
220270
243598
243775
242527
220227
220226
243644
238378
255814
237281
230511

2zb344

SENS-]

-

iy

P«KHolm Roy, Sr..Elect.

243604 " R.K.Paul , HS- 11(51&ct)

238104 " € M.mallik H.s.lx(sloci),

238291 » N.Sridharm s PoH

238326

Vishnu Prabhat, ®

238335 " Milyanus Ekka, N

220353 »

Iswar Bhagat y "

238128 " Tulei Munia, Omp

238011

22033

3

z

Sirajul Heque "

243922 n K.K.Outta, 8/R-1,

oOo

r

8.8.Thetui , Fitter
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56, No. 243672 Sh. KH,Sunil Singh, DES 9o Ho. 243921 ShMayangnsken, Maz,

AT No. 238497 " N.Ramchandran ,VMsn 5, " 243922 " H.Ken Singh *

S@ % 220338 . Hanifa " 82 " 243545 " Lakhinder Doley,PHO,
9. v 22852 Shiv Singh . 83 @ 243522 m Rangine, Cerp,
60. 238437 KoP .Cha:dti':ekhar“ : "‘}?Lf " 238033 " Sonbavhadur, Maz,
6( n 920259 Uchit Ha:lt;;ﬂato -85 "™ 238033 " Sonbshadur, Mate.’
62 % 220204  Bhubanesuar Rem, e ®6 . 220253 " K.pomiya,
€3, % 220248 Stngh uehadur, Mate 7 " 720229" Chandra Gaud, H/Men
64 n 243885  m.LKefptbou, * B8 " 243611 " Prom Lel, Mate
CS. o 243679 C.Lotha w  §9 " 243821 " Manglemjeo Singh,Mate

66.." 238358  Rem prasad Herijen 70 ~ " 237840 " Surulara Neog, "
6F o 220219 - Sunil Deb n Fe " 220311 MO, Resul oo
€C.." 243846  A.S.ungnaoyo, Mez, 9% ' " 238728 Sh, Bhoj Bahadur, "

67 o 238042 ApKums , mate 93 " 243636 " Thoibe Singh, Mez.

70- . 238026  Motilel , Mez. 9y " 243433 " Somingtheng,
¥l " 243834 Govind Singh, maz 75 " 243435 " Thenkhoow
72 243641 GMunnuseemi, " 96 . " 243599 " Sabbir .Husealih "
¥S. &' 243603 Oodirem Dayal " 92, " 243673 " I.KulamaniSingh"

T4 o 2e3a3 T Behadur, " 98" 243824 " Anne Veiphot
FSoon 243617 Bhakta Bahadur " 99 . " 243623 " Hechon Chonglaf "
76 n 243683 Adnik Lel Mandal (0O + " 243842 " Labhoun, "
77 . 243622 Shiv Kumer Rane " (O | 1" 243680 " Heri Rem Chouhen®
F&. o 243693 3. Winnor, o 190w 243798  Atovt Soma , Meson
729 | (03, .

o" 243682  K.XK.gs, - : Thanggen Vaiphed
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AN APPLICATION. UNDER RI 3_;5“%) OF THE
CENTRAL AhmxnxszATLdE“r I BUNAL{PROCEDURE)
RULES 1987 FOR LEAVE TO SUBMLT A JOINT _

APPLICATION BY THE APPLICANTS HAVING COMMON
CAUSE OF ACTION AND SEEKING SAME RELLEF.

The Petitioners above named respectfully beg to

P

‘state as follows 3= ,

le .That the Peti“ioners are fiiing a joint appli- |

[IEEPYIN "*‘f :

" ' cation before this Hon! ble Tribunal seeking relief_on

sﬁﬁ.ﬂ??f (?:..AllOWance.

24 That>all the Petitiondrs are civilian Defence

éﬁployees under the éame department and posted at the
sam@ station 4ﬁ the same establishment, All ;hp Petition-‘
ers have identical aqd common interest and the cause of
aﬁﬁ@nn'is.alﬁu gimilar l; as much as the denial of the

_ alluwanca o whioh the Applicants are dntitled is similar

\ and with eifeo, from the same data., -
PRI Y o N ) .

W
PR T R

3. | That the Petitioners are low~paid employegs
aéé;qannot afford tqjenqaée léwyers independently or

hear the axpénmdm involved in filing a seperace appli-
caldon and as such the W@titiwnmfs agraeed to pray for

w pecmigsion of thils Hon'ble Tuilunal to submit the |
appl Lecation jointly by the petitioners oy one application
and hanca 1hia application for leave of this Hon'ble
Tribunal to file a single dpplication jointly hy all the

eie b

Applicanta.

Contd eeeoe -p/4 ®
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3. That the prr'eeent; Petitic_mers were ‘:r'nong | ‘the \08
65 Applicants who jointly £iled 0.A.!%/[..of 1"995 which
. ,_,"' was heard at length by this }-;on!blefrfiﬁmal' on 11-01-96
- at Guwahati Benchs Although the judgement was passezl'
the r‘eli‘ef ‘was .all.awed 15 respect of the lst Petitioner
shrd M).Lnal Kamt.i Das who had signed the Petition, but
nut in respact of ot.her gwho joined the 1lst Petitioner.
Lwave wgs however, allowed to- the Petitioners to file
proper applicat ion‘s wh}drlel.ltplnon, this Hon'ble Tribunal
mm;l‘éll congider éxtending ﬁha -'bemaf,it_of the judgement
pmw.md by- the Hon bla Txiburml on 11-01-1996. Hence -
nLhIa Pal_ttion £ a.L £iling ﬂ single application jointly

L e AL UL B

by ‘all the Applicants,

L ke

CL. It is ‘t;hex."efor'e huubly prayed that this Hon'ble
o "‘l‘i“ lb\ma] would wensider the cix‘;;mmstances and allow all
tho et itioners to £ile a uinqla «pplicmttoa jointly by
N 5‘11 . thie Pet M it.mm sl.
A N D

for this act of kin;iness the Petitioner shall

T PPN

ever pray.

.

CO[ltd..‘o-.o;“/SQ



VERIFICATION

WE the Undersigned posted in the establishment of Respondent-3
at Leimakhong,Manipur, do hereby . vcrify the contents of the appli-
cetion above ,which are true to our knowledge, end we have not

suppressed any material facts,

. ' ./
| ,1°N;;42§§:®HAR %Amn’(&g’%hp_m@\eh B ey %:NK\\ (,e)\mx@

2uM0- L4365 L. I SV 22, 3 43061 padesm ~8wmng (/Wl't/a

(ELECTS 14)

r >«j‘12/2,30";7%m*ﬁ’ﬁ}iﬁfy@r(&/‘“j}zs.lzgu\éf }O%M\fxm CM)

\
4. 24 HEH K. leW\MMMA %M 260 2 4B b S ST 1) mxchMCd\m/\a

5, 2437 1% @‘&WK% 25, 2.6 2110 lQ POV | ' iﬁeﬁ“’”")

“B%frﬁ | |
7’.)156/%203f/4k &N‘TA up 27, 228 2Q4 —:}oﬂ,u.z&/\}a Ban Cek@@

Be MES3Io49 8 P-K D E/-IT. 28, 220045 - Rawmo . (s
9. mES-B6qCCs A-K- Das S4- T gg,'i«z_m'r;,o\' . Khogleamn MM\ALM@

10, 289212, K- Ry adwamd - 44 zl\éfo'ov. A\T&«\LN\M Q@MW)
éxup¥ @ IR-T

11, | 3.1.2.4@,4345«6, S Ay M;(;&Mmm
iz | - | 2. 2420264 Huyi‘@g}@;{.wyc%w«i‘&
13, . | f 33, 243022 0 LSuwlall domee (o)
4. 238098 A - Hbézl:ﬁlkA 3;1. 2 A3 924 é\\aﬁ?w%/k&m Yoo
50242246 G, fhy @ W 35, 22 0254 qa M Socmmmia

&b L o 245 HAN DRS Ce—-wwe»mﬂ‘/ﬂ)

6. 2424284 ¢ f poe %/a‘pe. 35 RN . L_m._w\o
Sk T
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VERIFICAT ION

WE  the Undersigned posted in the ustabilshmen£ of Respondent-3 ‘
at Leimakhong,Manipur do hereby verify the contents of the appl&- -
cCtjon abeve ,uwhich are true to our knowledge, and we have not
suppresaed any material facts,

Q\Le » 22 011‘?

Al RampRiT (Mase ) 815420 5 W\M)“M@’“ an(us)

42,2202 V1&\W:W°lu 3599 SA /S/K "’USSﬂ/ N
. T
A3, 24360 oonpod Vil @3. 245@73 2he 3 Kllamants ?"“bo“ "

44, 2333% MN&W(@@ZA 2423824 /}mmmb\\f"“@“’“ (i)

« 2 mw'\'\ /(D
45. 275 g4 WAy Cg%hﬁﬂge o?ygézzﬂcdm\de—?

45. 23728 1 Numi Sam Nmméﬁ 243842+ L+ Loabhowma - (Waz)

47,23 65 UrR ot Ay J@m 8. 243680, lavi Ram Chavhan, (9%
No 4:2:Lo¢5444

48. P-c PRADKAN cmg;;gg%ﬁ“ﬁ W Sepmp
400249522 WKW -} vy

ae, P-2 8. Mc&« M "’V\(,WUBO 9,3?"93'0’?3L~4 l,( M C[mffmw(é’/zlfSl

B1. 2380233 1 Sombohad . Flo 2DFHCE PKHOLM Qor Elecé %‘j
Cm“@ i\\° ZA\&@OL\

32.220263, W, Pumeyeo . KK ﬂM ( Cleet 1o & (l)
Mo v 22 o 9. CNXaia:)
v o l%
B3 KEND R ecd L Nuug)?:" Cr 177 M@Uzou\ . 5
g .
54 2430 M- praamlak (Matpe, 228231 N o g C\?

'}qﬁkﬂmink'(jp Vt//
85.243%21 M 5.4) 7. 25@326‘ Al |

rvzoip)
30.23?%40 SﬁYwLm]\Leoayﬁo \'Y\\L\/AN\Js EXka

87, 22031 MD.RALUL (Moz)F7. 1AHWAR RHAGAT
A
33128 ¥ m'TULHS' How!
B8, 238728, %MJ%W%B 93 ¢

. L. BB Chiten
39 243 426 “Thafhe, Mﬂ@ 2.2-0?»& V- “Yheded .-

. 0 ),42432 AWW ' \W ol \-\mWUL——Q’J
go.N @z 2800l Mk vy Cﬁw*cﬂQ .
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VER IF ICAT ION
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the Underasigned posted in the
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PR,
catiosn abovo

cupprossed any materias) fe btgg

81, JH3ETL - HH. S Wi Srlon

01,
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Ne 22840 )
"N RA““AC**Z:QTDQj\Nr(lV\NuUw ¢

85. 24>L22 . H. 1+mwcv.wwb.
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Ne:22¢
84.,$, Qe Cviman) 104
//l(/}? w:ﬁé;LW 105,
}\fc>w~

822025 1L Wpl) Makedo 195
)

gl Z2.0244 - @ﬁ“xvm“q55\ﬂkkaﬁu\hsh

o222 024 1. M‘\P& ) Q,,ﬂm SRL. L ARV DAR DoL By (@

establishment of Respondent-3
t LeimskhongManipur, do hereby verify the contents of the appli-

yuhich @re true to our knowlodge, end we have not
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In the matter of :

D) v

OeA. No. 43 of 1996

Shri Mangi Singh and Others

'mVersus-

Union of India & Others

~ " ’

-ANng-

‘" In the matter of :

Written Statement on behalf of

the Respondents.

I, A.,K.Gupta, Major, Garrison Engineer, 869
Engineer Works Section, C/o 99 APO do hereby solemnly

affifm and declare as follows

1.  That the respondents are infreceipt of the above
noted Original Application and an Order passed by this
Hon'ﬁle Tribunal asking them to file written statement
and myself being authdrised to file the written statement,
I do hereby file it on behalf of all the respondénts and

the same may be treated as a common written statement.

2. That_the respondents beg to state that the applicants
have béeﬁ appointed by the Garrison Engineer 869 Engineer

Works Section and working under Assistant Garrison
1

Contd...P/2



Engineer, Military Enginéering Services, Leimakhong,

C/o Headquarters 57 Mountain Division, 'C/o 99 APO,

3. That the respondents beg'to‘staté that the

applicants afe serving in the fieid areas and availing’
field Service'concessions némely free rations, free '
Single accommodation and othéf-allied facilities from

the date of their appointments. These facilities are

continued to be availed by the applicants.

4.1 That the respondents ‘beg to state that the"
applicants have been recruited in the zone and as per
service conditions of .their cadres, promotion and

service prospects are confined in this zone only.

5«  That the respondents beg to state that the

'applicants are not having -all India Service Liability

throughouﬁ ﬁhéir~service‘career. In this coqnection
respondents beg to state thaE a copy of circular issued
by the Government of India, Ministry of Defence under
letter No. 37279/AG/PS3 (a)/165/D (Pay/Services) dated 31 °

- -

January 1995 as amended vide letter No. B/37269/AG/

' PS3 (a)/730/D(Pay/Services) dated 17 April 1995 stipulates

that defence civilian employees in the newly defined

! .

" field areas, special compensatory, remote locality

’

allowance and other allowances are not concurrently

admissible alongwith field service concessions.

A copy of the letter dated 31.1.95 and 17.4.95

issued by the Ministry of Defence are annexed hereto C
and the same are marked as Annexures R, and R, respectively.
' .

Contd...P/3
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6.  That the respondents beg to state that Go&erﬁment
of India, Ministry of Defenqevfurther clarified vigde
Corrigendum No.iB/37269/AG/P83(a)/1862/D(Pay/Pers)
dated 12 September 1995 that no payment is entitledv

on account of Special Compensatory Allowance (Remote

. Locality Allowance) will be made for the civilian staff

employed in newly defined field areas.

7. That the respondents beg to state that the

applicants are already availaing field service

‘concessions as stipulated in the Government of India,

Ministry of Defence letter No. A/02584/0G/PS3(a)/97-S/
D (Pay/Services) dated 25 January 1964 and do not have
any All India Transfer Liability throughout their

service career,

8. That the respondents beg to submit that the

present applicatiohvis ill-conceived of law and

mis-conceived of facts.

9. That the present application is not at all tenable

in the present form.

10.  That the applicants having failed to make out

a prima facie case and the appligation is liable to

be dismissed.

11, That the respondents crave leave of this Hon'ble
Tribunal to file additional written statement if the

situation so arises.

12. That this written statement is filed bona-fide and

in the interest of justice.

P,
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VERIFICATTION

1
i

I, A.K.Gupta, Major, Garrison Engineer,
869 Engineer Works Section, C/o 99 APO do hereby
solemnly affirm and declare that the contents made
in paragraph 1 are true to my knowledge and those
from paragraphs 2 to 7 are true to my information
being derived from records which I believe to be

true and rests are my humble submissions before

this Hon'ble Tribunal.

I, sign this verification on this the 10th

day of Februéyy, 1997.

- DECLARANT
A.R. GUPTA

MAJOR
QGarrison Engineer

T e

-
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Copy nf the Covt of Irdia, Iinistrv of I'afence, “evw relhi letter

- "o 3/37269/ CA53{a) /165 /1 {Eay/Servi cas) Arted 1.1, 95,

PIVLD S2LCT CONCE 5 S AU v s IR AINAR SR & AR D S ¥

St o Y ——— =~

< eI PC T ic M ALY LatUiED T ILT RUEAS

1 ar directed tn refer to Pera 13 »f (ovt. 1eft:~r/ Na 37269 75C/
p5ila) /D (Pey/dervices) Eated 13.1.193¢ and tn convey the
ssNction of the President to the {allrwinr t{eld “ervice
Concessions to Nefence Civilians 41 the newly éofined TLAW
{repd and tndified Tield lreas &S doff ®@ in the a»brve mentinner

lettor 3~

(4) rUefence Clvilian enployees servina in the newly
. Jefined Tield 'reas will continue to he extended the
cnnees ~ions enuncrqted in 7nnexure ' ¢n Covt, letrer
20 WJ0Bna/rch 3R /975 8 (Pev/3ervices) dated 25,1.,1°64
Lefence (ivilieon enployemes 3e ruine in newly defined
- }1aRifiad Pleld rerg wll) continue tn he extented
the ¢onces ions enurersted 11 speandix 'BY ta Covt, letter
So £/25761/5C P3l) 7146- /270 (Pay/ ervices) Aated 2nc Forch,

1967,

(11) In adaitinn to shove, the defence Civilian errloyees
gervine 4n the newly Aafined "leld ATeas 0@ drdd £ied
riald rL#eas will be entitled tn nayrent of sopecial

convens atary (femste 1nczl ity) flinmanes :nd ather
al lowece8 S driasihle to hefsnce Ciwviliang s per the
_ existina instructiond { esund by this Pinistry frrmr tire

to time,

2 These arders will comwe into Frrce we.e.f. 18t Lpril, 9%

3. Thig Lreues with the concurreance of }?iqance'mwsin-x of
this tiadstry vide treir UD e 5 (1) 785~/ C (14-¥1) 0 ated

9,1,1995.

S : sa/a X X X X XY
it - (LoT. Tiuanoa)
' Un-er Secretsry to the Cove rnment.
of Irt‘ia. :

Q/SW

CAPT,
k351, GARRISON ENGINEER
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L "t Noo. B/737269/0C4 53(2) 7730/0 (Pay/ ervicns)
Covernnment of India
Hinistry of Mefence

New Delhd, the 17th inril, 1295

CCRTCEDUN /

The €0llwing amendrent is nede to this Mi~stry's
1rtter No, 0/37269/°.C/R5% (g) 7165/0 (Pay Tervices) dpeted
21.1.1995, recrréinr Tield “ervice Concesaiang +o Tefence
Civilians serving in the newly defined Tileld ’reas s~

Para 1 (i_j_z_r‘r_gyml_ae deleted =nd_substitnted a3 unfer -

*The Tafence Civilian ennloy=es, servinc in the
newly defined nodified Field 7ress, will coatinue
tn be entitled tn the ipecial Conpensatory (Remste
Locality) Allowance and nther sllovailces - a¢rissible
+n Defence Civilians, a5 hitbertofore, under existine
instructinns iessued by this ridstry fror time tn tire,
owever, in respect of Pefence (ivilians ewployed

§ in the newly defined vield /ress, special corpensatory
(Remote Locelity) Allowence and nther zllowaices are _

. not concurrently zdnissible aloncwith Field service cortnse

7. ‘This corricandum i-sues with the concurrence nf the
Finance Livision/aG of ttds Pidstry vide thelr 1.D. DL

dated 5.4.1995.

I3 A,

Yours fsithfully,

B x X ¥ X ¥ X

(L.T. Tluanca)
Under lecretary to the Covt,

~€ Indie
Tele t 20312379 '

L 3
To .
L. _ ‘
~mn-Thtef of the hrmy staf!
New Lelhi
Copy tO %=

15 per list sttached,

M. SUf-éDARARAJ‘j/
CAPT,

o}f}&a&? GARRISON ENGINEER«




